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jict 	io( of £j.wial ILLstitute of 

Education, Bhubaneswar) having not been allowed to have a defen 
assistant in a disciplinary proceeding that is pending against 

him, had filed this Original 4plication under Section-19 of 
Ad-ainistrative Itibunals Act 1985. 

2. Initially, the Applicant nominated one Shrt 
Sankarsan Pradha, Asst.udit Officer of the office of the 

Accountant General (Orjssa), Bhubaneswar to assist him in the 
disciplinary proceeding in question; but he had to change him. 
The Enquiry Officer, by his order under Annexure-27 dt.26.11,2002, 
gave opportunity to the Applicant to nominate a fresh defence 
assistant ( by 04.12.2002) and fixed the date of enquiry to 
13.12.2002. However, on 06.01.2003, the Applicant nominated one 
Mi1nadhab Behera of the office of the Accountant General to be 
his defence assistant; but the &iquiry officer turned d-wn the 
said prayer; simply because the Applicant did not nominate the 
fresh defence assistant by 04.12.2002, 

3, Having heard, Mr.P.V.Ridas, learned senior 
counsel appearing for the Applicant and Mr. Mup Kumar 3ose, 
learned Senior Standing Counsel for NCERT/Respondents ( on whose 

behalf a counter has been filed) and on perusal of the materials 
placed on record, we pass the following orders; on the consent of 
the 1 earn ed couri sal s appearing £3 r both the p arti es s 

Njladhab Behera, a clerk in the 
Accountant General (AE),Orissa. Bhubaneswar shall ac: 
as defence assistant of the Applicant in the 
disciplinary r c'1thqs 	 t• 

Ipplicant. 

The next date of enquiry shall be taken up on 
08.09.2003; when the Presenting Officer, the 
pp1i cant, Shri Ajoy Kr.Sahoo and his defence 

assistant ( aforesaid Ni1nadhab Behera) shall 
appear before the Encruiry Officer at 11.30A.M. 
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Eiquiry Officer, immediately on receipt of a 
o,py of this order, shall, issue notice of the 
enquiry ( fixing the saie at 11.30M of 08.09.2003) 

to the Applicant,, his aforesaid clef en ce assist ant 
(under intimation to the Accunt ant Gierai (RAE), 
Orissa.Bhubaneswar) and to the Presenting Office 

Enquiry Officer should give adequate time g 
between two dates of enquiry and should always . 

notices to the Applicant and his defence assistai 
(under intimation to the Accountant General (A&E) 

Orissa,Bhubaneswar for all succeeding enquiry dates.  

In the enquiry the Applicant should be given full 
opportunity to defend himself and the .plicant at 
the sane time should give full ooperation in the 
enquiry. 

With the aforesaid observations and directions,, 

this Original Application is disposed-of; by leaving the parties 
to bear their own costs.  

Send oDpies of this order to all, the p:trt±es o tbcL 
Original £plication/plicant and the Respondents. 

Free copies of this order be given to the aounsels 
for both the parties and also to Sri 	ilaiidhab Behera, cler]c, 
in the qficeof the &gountantenera1( 	LQissa.BhubanesrLa 

7, A opy of this order be also sent to the &gQun&gQt 
General ( A &E Orissa._Ehubaneswar,j who should spare the 

services of NiladhaJ Behera,, a clerk in his office, on 
08.09.2003( and also on all subsequent dates of enquiry) to act 
as defence assistant of the present Applicant. 

(M. M9nt) 
iie1ber(J) 	 Vice Chairman 
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